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[English] 

P,'oductfon of Mirage by HI.dustan 
AerOftttutlcs I ~Im Ited 

5399, SHIt I llHATTAM SRIRAMA-
MURTY: Will the Minister of DEFENCE 
be pleased to state : 

(a) whether India has not accepted the 
French offer to licence the production of 
150 mirages at Hindustan Aeronautics 
Limited Factory; 

(b) if so, the reasons therefor; 

(c) whether India has received some 
more mirage Fighter planes trom France 
recently; and 

(d) whether Indian Air Fore has pro-
jected further requirement of Mirage 2000 
Air crafts and jf so, whether it was cleared 
by the Governmen t ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRO-
DUcrlON AND SUPPLIES IN TIlE 
MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIL) : (a) and (b). On 
techno-ecomic considerations, Government 
has decided not to go in for licence produc-
tion of the Mirage - 2000 aircraft. 

(c) Yes, Sir. 

(d) The requirements of the Air 
Force are constantly kept under review 
in the light of possible threats to the 
country's security. It would not be in the 
public interest to disclose further details in 
this regard I 

l.egal Aid to Poor 

S400. SHRI V. SOBHANADREES-
WARA RAO: 

SHRI B. B. RAMAIAH 

WiU the Minister of LAW AND 
JUSTICE be pJeased to state : 
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(a) the total amount carmaked for 
1987-88 under Legal Aid to poor, State-
w.se; 

(b) tbe amont SpeDt in the first six 
months of the year, Stale-wise; and 

(c) the steps proposed to streamline 
and see that poor and .oeody litilants arc 
assisted in t hue ? 

THE MINISTER OF STATB IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H. R. BHARDWAJ) : (a) The State LeBa! 
Aid and Advice Boards whk:h diapense 
legal aid and advice to the poor are funded 
by the respect ive St ate Governments. • 

The Committee for Implementinl l.e&al 
Aid Schemes renders financial assistance to 
the needy State Lep) Aid and advice Boards 
and Social Action Groups (or implemention 
of various specific legal aid proaramrnes, 
such as legal Literacy, boldin, of Lok 
Adalats. etc. The statement showing tbe 
financial assistance aiven by the Committee 
for Implementing Legal Aid Schemes to 
the various State Legal Aid and Advice 
Boards during the financial year 1987-88 
is liven below. 

(b) In so far as assistance from 
CommiUee for Implementing Legal Aid 
Schnmes is conce_rned. according to 
the terms and conditions governing the 
grant-in-aid released to various State Legal 
Aid Boards, the Boards, are expected 
to submit the Audited Statement of Accounts 
of the expenditure incurred after three 
months of the expiry of the relevant finan-
cia] year. In the circumstances, the amount 
spent by the Beards in the first six months 
of the year has not been made available 
to the Committee. 

(c) The State Legal Aid and Advice 
Boards have set up Legal Aid Cominittees 
and the free legal services are beins 
provided to the poor litigants from the 
lowest Courts to the Supreme Court. 

Statement 
Grants-In-Aid SOllctioned to various Slale Legal Aid and Advice Boards 

by C.I.L.A.S. dur(ng the FilUlncia/ Year 1987-88 

Sl. Name of the State Lega] 
No. Aid and Advice Board 

--_._---_" ---. 
Amount of 0 rant Purpose in brief for which 

sanctioned grant-in-aid was sanctioaed 
-----.~ ~------------------~-----------------------------------1 ,. __ ._~_____ 3 

1. Assam State Legal Aid 1,00,000 For holding Lok .. Adalats in the 
and Advice Boud State of Assam 
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1 2 3 

2. Haryana State Level 
Legal Service and 
Advice Commi Uee 

3,000 For meeting expenses in con· 
nection with travelling aDd 
training material of para-legal 
literacy camp 

3. -do-

4. Karnataka Legal Aid 
Board 

S. Mabarashtra Slate 
Legal Aid and Advice 
Boards 

6. M. P. State Legal 
Aid and Advice Board 

3',000 

1.00,000 

45,000 

1,00,000 

For holding Lok·AdaJats 

Por holding Lok .. Adalats 

For meeting 50 % expenses 
involved in the functioning of 
Legal Aid Clinics of 9 CoJleges 
in the State of Maharashtra 

For boJding Lok-Adalats 

7. Goverment of Pondi- 50,000 For implementation of specific 
Jegal aid programmes cherry Law and 

Labour Department 

8. Orissa State Legal Aid 
and Advice Board 

9. A. P. State Legal Aid 
and Advice Board 

10. Tamil Nadu State Legal 
Aid and Advice Board 

11. Government of Punjab, 
Department of Home 
Affairs and Justice 

Total: 

1,00,000 

1,SO,OOO 

2,00,000 

50,000 

9,33,000 

Application of Piotechnc:o'~Y in Agricultu\'al 
Sect 01' 

5401. PROF P. J. KURIEN: Will 
the PRIME MINISTER be pJeased to 
state : 

(a) The details of the Science and 
Technology activities in the agricultural 
sector; 

(b) whether any effort to apply Biotech-
nology in this sector has been made in 
order to sustain the growth; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTR Y OF SCIENCE AND 

For holdmg Lok-Adalats and 
training of para-legal camps 
and promotion of legal litelacy 
programmes 

For holding Lok-Adala 

For holding Lok-Adalats and 
for runnin, Conciliation Cells 

For opening and funning of 
counselling Centres fOf women 
and training of para-legals 

TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI K. R. NARAYANAN): (a) to (c). 
Present activities in the application of bio-
technology in the agricultural sector 
include : 

(i) ploduction of homozygous and 
high-yielding varities of rice 
through anther culture. 

(ii) improving the protein content of 
cereals and pulses through genetic 
engineering methods. 

(iii) culture of elite blue-green a1gal and 
rhizobia] strains to improve the 




